
LOK SABHA DEBATES

LOK SABHA

Thursday, March 31, 1977/iChaitra 10, 
1899 CSafca)

The Lok Sabha met at Eleven of the 
Clock

[Mr. S p e a k e r  in the Chair]

SHRI JYOTIBMOY BOSU (Dia-
mond Harbour): Since there is no-
body here to take the oath, may I 
draw your attention to the Motion I 
gave on the 28th? You were kind 
enough t0 ask me to wait for two 

 ̂ days-----

MR. SPEAKER; I will see later on.

SHRI JYOTIRMOY BOSU: But to-
day is the third day: I would like to 
have an observation from the Chair 
in this regard.

MR. SPEAKER: You cannot raise
this question now.

SHRI JYOTIRMOY BOSU; Y o u  
may kindly note that today is the 
third day.

MR. SPEAKER: It may be the
third day or it may be the fifth day, 
but until I call you, you should not 
get up.

SHRI JYOTIRMOY BOSU: My
Motion is there and your direction 
ig there.

MR. SPEAKER: I will call you
when I ajn ready.
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11.02 hrs.

PAPERS LAID ON THE TABLE 

N o t i f i c a t i o n  u n d e r  C a r d a m o m  A c t

THE MINISTER OF FINANCE 
AND REVENUE AND BANKING 
(SHRI H. M. PATEL): On behalf of 
Shri Mohan Dharia I beg to lay on 
the Table a copy of the Cardamom 
(Amendment) Rules, 1976 (Hindi and 
English versions) published in Noti-
fication No. G.S.R. 2898 in Gazette of 
India dated the 20th November, 1976 
under sub-section (3) of section 33 
of the Cardamom Act, 1965, [Placed 
in Library. See No. LT-15|77].

N o t i f i c a t i o n s  u n d e r  G e n e r a l  In-
s u r a n c e *- B u s i n e s s  ( N a t i o n a l i s a -
t i o n ) A c t  N o t i f i c a t i o n s  u n d e r  Em-
e r g e n c y  R i s k s  (G o o d s ) I n s u r a n c e  
A c t , E m e r g e n c y  R i s k s  (U n d e r -
t a k i n g s ) I n s u r a n c e  A c t , I n d u s t r i a l  
F i n a n c e  C o r i p o r a t i o n  A c t , a n d  I n -
d u s t r i a l  D e v e l o p m e n t  B a n k  o f  I n d i a  
A c t

SHRI H. M. PATEL: I beg to lay 
on the Table:—

( 1.) A copy each of the following 
Notifications (Hindi and English 
versions) under section 17 of the 
General Insurance Business (Na-
tionalisation) Act, 1972:—

(i) The General Insurance (Ra-
tionalisation and revision of 
Pay Scales and other Condi-
tions of Service of Supervi-
sory, Clerical and Subordi-
nate Staff) Second Amend-
ment s cheme, 1976 published 
in Notification. S.O. 4466 in 
Gazette of India dated the 
27th November, 1976.
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[Shri H. M. Patel]
(ii) The General Insurance (Ra-

tionalisation of Pay Scales 
and other Conditions of Ser-
vice of Development Staff) 
Amendment Scheme, 1976, 
published in Notification No. 
S.O. 761(15) in Gazette of 
India dated the 1st Decem-
ber, 1976.

[Placed in Library. See No LT- 
16/77].

(2) A copy of the Emergency 
Risks (Goods) Insurance (Fifth 
Amendment) Scheme, 1976 (Hindi 
and English versions) published in 
Notification No. S.O. 792(E) in 
Gazette of India dated the 14th 
December, 1976, under sub-section 
(6) of section 5 of the Emergency 
Risks (Goods) Insurance Act, 1971. 
[Placed in Library. See No LT- 
17/77].

(3) A copy of the? Emergency 
Risks (Undertakings) Insurance 
(Sixth Amendment.) Scheme, 1976 
(Hindi and English versions) pub-
lished in Notification No. S.O. 793 
(E) in Gazette of India dated the 
14th December, 1976, under sub- 
siection (7) of section 3 of the 
Emergency Risks (Urtfdertalkingss) 
Insurance Act, 1971. [Placed in Li-
brary. See No. LT-17|77].

(4) A  copy of the Annual Report 
(Hindi and English versions) of the 
Industrial Finance Corporation of 
India for the year 'ended the 30th 
June, 1976 along with the statement 
showing the Assets and Liabilities 
and Profit and Loss Account of the 
Corporation, under sub-section (3) 
of section 35 of the Industrial Fin-
ance Corporation Act, 1948. [Plac-
ed in Library. See No. LT-18|77]

(5) A  copy of the Annual Report 
(Hindi and English versions) of the 
Industrial Development Bank of 
India together with the Audited 
Accountg of the General Fund an d  
the Development Assistance Fund 
for the year ended the 30th June,

connection with 
alleged transmission of 
information to foreign 

intelligence agencies (CA)
1976, under sub-section (5) of sec-
tion 18 and sub-section (5) of sec-
tion 23 of the Industrial Develop-
ment Bank of India Act, 1964.

[Placed in Library. See No. I -
19/77].

11.05 hrs,

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE

R e p o r t e d  a r r e s t s  m a d e  i n  c o n n e c t i o n

W IT H  ALLEGED TRANSM ISSION OF IM-
PORTANT AND CLASSIFIED INFORM ATION
TO INTELLIGENCE AGENCIES OF CEUTAIK 
FOREIGN COUNTRIES

sft VTTQ TRT (sfcrPfift) :
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THE MINISTER OF HOME AF-
FAIRS (CHAUDHURI CHARAN 
SINGH): Sir, the espionage activities 
referred to in the Calling Attention 
Notice are under investigation. For 
reasons of security, however, it would 
not be in public interest to disclose 
the factg at this stage.
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